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/s.

Union of iq^ia & Ors. .. .Respondents

CGftAM

HO I'BU SHRI J.P. SHAHTAA, ivia^BER (j) ..j
HOM'BLE oHRI B.:J. DHOUMJIYrtL, (a) 1

For the >ipplicant ...Shri A.K.Bhardwaj
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,1. VAiether Reporters of local p^ers may be
V allowed to see the Judgement?

2. To be referred to the Reporter or not?

(DELxVc.icJ BY HO.l'BLc oliAI J .f , Si-lrti-liMA, (j)

The applicant, Satish Kumar has assailed in this

application verbal order cit .7,11.1991 having been

comnunicated by Managing Director, Footwear Designing

and Uevelopnsnt institute, :Nbi,:!a.. The applicant in this

application has prayed for the relief of quashing the verbal

order dt.7.11.1991 and , further adirection to the respondents
tc absorb him as aDriver on regular basis v.-ith consequentia

b-> ne f it s .

2. The learned counsel for the applicant preseated
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as in March, 1992. *Every time the question w^s

whether this ^aid organisation under which the applic -.nt

claims to be engaged as a driver comes within the

jurisdiction of the Central ^administrative Tribunal

or not. The learned counsel for thd cpplicant has

failed to show any circular. This is a Foot\'«e ar

Oesigning and Development Institute and also situated

in .^bicia which comes within CJiaziabad, U.P,

3. The learned counsel for the ^plleant has

shc^;n a visiting card contending that the said institute

comes within the Ministry of Commerce. I think, such

a contention cannot be acceoted. If there is an

institute. It should be governed by certain rules and

xegulations arfd there must be some administrative

instructions creating the institute itself. Sirre the
applicant's counsel could .not show that the said
institute comes within the jurisdiction of this
Tribunal, so it cannot be said that the present

application is maintainable urxier Section 19 of the

Administrative Tribunals Act iM^s :'tct. 1935. ,-iowever. the learned

counsel prays for withdrawl.ig of the aonH
y 01 xne application so that

he may seek the redress;.! o-p
i^aressai of the grievance of +h. .
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4. The cpplicant, therefore, is ailovvcid to

v;ithdravv the application with l.'.berty to seek the

remedy for the grievance mentioned in the application,

if so advised in the proper forum. The application

is uisposed of as above.

(B. i. mcutcnyAL)
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